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Union 0f India throng' General manager, 

Baroda House, New Lel i, throur.zh D.R.M., 

N. RailvJa ; , Allahabad 

eapp ca nt 
(Ey "dvocate Shri G.P 

1. Smt • Mithia Le vi, 

and others, Rio " 

P45 Atarra, Dist 

2. Commissioner itiork 

mir2apur. 
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W/o Date Chote Lai 

i la g e Ma hu la pat hr a , 

ict—Banda, U.P. 

en Compensation -ct at 
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(By Adv 

By Hon 
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cafe Shri A.K 
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R.K. Sa 

T e Union of In 

Shukla) 

E R (ORikL ) 

xena, member (J) 

is has filed this Original 

impplication through General Manager, Baroda House, 

New De lhi, challenging the award given under the 

iiorkmen Compensation Act on 19.8;1992 whereby the 

present applicant has 

o f Act an amount Rs 92 

as interest and penalt 

io 1,34,398.15 paisa t 

een directed to pay Compensation 

053;70 paisa, Rs 19,331.20 paisa 

of Rs 23,013;25 paisa , totaling 

the dependant;  of the deceased 
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4hri G p. ■44garwal co 

appear for the res,-, 
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nt did not in 

scribed forum 

Controller of 

— 2 — 

Chhot e Lai, The f 

to be paid as cost,' 

her amount of Rs 500/. was directed 

4 

4-3 
2. The facts are 

award are are that one S 

deceased ChhoteLal h 

on the ground that C 

while working under 

compen ation was pal. 

found ruth in the c 

theref re, passed th 

Fe e lin• aggrieved by 

Appli tion has been 

her ei 	efor e. 

he respondent 

it cont est i ng 

has been filed there 

set out in the 0.k. and in the 

It Mit hla Devi„ widow of the 

et instituted a case. on 11.9.1990 

hote La 1 had died on 29.11.1.989 

he present applicant but no 

to him. The respondent/ no. 2 

mp la int of Sint. ivu.thla De vi a nd 

award as mentioned above. 

the impugned award this Original 

filed with the relief mentioned 

no, I had filed t he count er-

the case but no rejoinder 

0,! 

3.  

a ffida 

isted today for final hearing. 

nsel for the applicantnbut none 

ndents. Vie have heard ahri 

'it 
on is iiiimeot whether this Original 

finable befori.-  this 	Tribunal.  

s given under 4orkmen Compensation 

provision to file an appeal 

t is a cimitt eci fact that the 
— 30 el- 

oke to file such an appeal before 

In the case of K.P. Gupta 

p r:i4ing and Stationotry 
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-)0° 	1995 (7) 522 their Lor ships of Supreme Court have held 

that Lhe provision of n appeal,if prescribed 3is not 

taken away by -Section :8 of 0.ciministrative Tribunals 

pact, 1985., The result is that the present- applicant 

should hove approached the High Court Under section 30 

of the 4 t . The 0,44►  d es not remain maintainable here, 

It stands, therefore, ,ismissed. The applicant,if so 
e_ 

a dviceamay still appro ch the High Court. The stayerreisv 

grant ed on 22.6,1993 ,s ands va cat ed. 
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